
Page 1 of 2 
 

 
COURT-I 

 

IN THE APPELLATE TRIBUNAL FOR ELECTRICITY 
(Appellate Jurisdiction) 

 

APPEAL NO. 337 OF 2018 & 
IA NOS. 258 & 524 OF 2019 

 

Dated:  10th April, 2019 
 
 

Present:  Hon’ble Mrs. Justice Manjula Chellur, Chairperson  
Hon’ble Mr. S.D. Dubey, Technical Member 

 

Jindal Power Limited 

In the matter of: 
 

.... Appellant(s) 
Vs.   

Central Electricity Regulatory Commission & Anr. .... Respondent(s) 
 

Counsel for the Appellant(s) :  Mr. S. Venkatesh 
  Ms. Nishtha Kumar 
  Mr. Vikas Maini 
              
Counsel for the Respondent(s) :  Mr. Basava Prabhu S. Patil, Sr. Adv. 
  Mr. S. Vallinayagam 
  Ms. S. Amali  
  Mr. Geet Ahuja for R-2 
    

 Learned counsel for the parties submit that the parties have reached 

some amicable settlement. Original settlement terms by way of agreement 

are taken on record.  The contents of additional affidavit are also taken on 

record.  

In the light of the amicable settlement, IA No. 258 of 2019 (for interim 

directions) is disposed of. 

ORDER 



 
 

 
 

Learned counsel for Respondents seeks three weeks’ time to file 

reply on the main matter. Time is granted.  They may file the reply on or 

before 22.05.2019 with advance copy to the other side.  Thereafter, 

rejoinder may be filed by the Appellant on or before 05.06.2019 with 

advance copy to the other side.  

List the matter on 31.07.2019. 

 

         (S. D. Dubey)              (Justice Manjula Chellur) 
     Technical Member                 Chairperson 
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